
 

thing retrospectively. So, it was not possible 

to wait for the budget. These were two 

separate streams of legislative action. One 

was the Finance Amendment Bill which was 

following its own course and the other was 

the Finance Amendment Bill which I have 

now presented before parliament in terms of 

the Budget. That is why these two could not 

be combined in the Budget. Now, I would like 

to say that I deny, with all the emphasis at my 

command, the charge that we are treating the 

finances of this country in a casual manner. 

We are treating it with all the seriousness that 

it deserves. One example here and there could 

not be sighted as any trend that we might be 

following in this regard. The point that he has 

made is about making a distinction between 

different types of people who are going ab-

road. Mr. Gurudas Das Gupta Saheb, I treat 

the rich people in one category and the poor 

people in another category. There is a point, 

there is a suggestion which I am taking note 

of, but I am not sure whether this will stand 

legal scrutiny and whether we can make a 

distinction which cannot be sustained in law. 

But, by reducing the tax from Rs. 750 to Rs. 

500/ — now the increase is only Rs. 200/- — 

the burden has been considerably reduced and 

I am quite confident that those who are going 

abroad will be able to pay this. For the 

neighbouring countries, as you know, the 

whole thing is different. Now, for the job 

seekers, as I said, it is a point which I have 

taken note of and we will see whether it is 

legally tenable or not. Sir, as I said and 

various hon. Members have also said, the 

Government is a continuous business, We 

often stand before the two Houses of 

parliament and have to defend what previous 

Governments have done. This is the manner 

in which our democracy functions. It has 

fallen to my part to pilot this Ordinance which 

was promulgated by the previous government. 

For the next few months of the current 

financial year, we will carry on with it and 

when we consider the Budget for the year 

1999-2000, at that time we will clean up the 

Act. We will take the country in the direction 

in which 
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we want to take it then. For the time 

being, Sir, I plead with the House to pass this 

Amcndent Ordinance and convert it into an 

Act of parliament. Thank you, very much. 

MR. VICE-CHAIRMAN (SHRI 

SANATAN BISI): Now I will put the 

motion. 

The question is : 

"That the Bill further to amend the 

Finance Act, 1979 and the Finance 

(No. 2) Act, 1996, as passed by Lok 

Sabha, be taken into consideration." 

The motion was adopted. 

MR. VICE-CHAIRMAN (SHRI 

SANATAN BISI): We shall now take up 

clause-by-clause consideration of the Bill. 

Clauses 2 to 4 were added to the Bill. 

Clause 1, the Enacting Formula and the 

Title were added to the Bill. 

SHRI YASHWANT SINHA: I move: 

"That the Bill be returned." 

The question was put and the motion 

was adopted. 

I. STATUTORY RESOLUTION SEEK-

ING DISAPPROVAL OF THE LOT-

TERIES (REGULATION) ORDI-

NANCE, 1998. 

II THE LOTTERIES (REGULATION) 

BILL, 1998. 

SHRI J. CHITHARANJAN (Kerala): Mr. 

Vice-Chairman, Sir, I move the Following 

Resolution: 

"That this House disapproves of the 

Lotteries (Regulation) Ordinance, 1998 

(No. 6 of 1998) promulgated by the 

President on the 23rd April, 1998." 

Sir, the Government of India, sometime 

before, had appointed a Committee to 

conduct a study and make proposals for 

enacting a legislation regulating the lottery 

business.  While that Committee 
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was still on its job, before that Committee 
could submit its report, the Government of 
India had promulgated the Ordinance. It is 
very difficult to understand the propriety 
and the necessity of promulgating this 
Ordinance which is now sought to be 
replaced by a Bill. 

Regarding lotteries, I am personally of the 
opinion that, as far as possible, it should 
be avoided: it should be stopped. I do not 
forget the fact that it is giving employment to 
several lakhs of people. At the same time, 
the whole business is functioning on the 
basis of giving an expectation to the 
ordinary people that by investing Rs. 2/, 
Rs. 5/-, Rs. 10/-, and buying a ticket, if they 
had luck, they may become millionaires or 
own a car or get Rs. 10 lakhs at one go. 
This is the way in which the whole thing 
works. 

Normally, the big businessmen do not go 
after this. The moneyed people do not go 
after this. It is the ordinary people on the 
street, it is the ordinary labourers, who 
take these tickets on a large scale. The 
whole business is working on that basis. 
Therefore, it hits hard many working class 
families, many families of the toiling 
sections. Though the State Governments 
may get some revenue out of it, though 
several lakhs of people are getting 
employment because of it, as far as 
possible, it should be avoided. I do cgree. 

Of course, we will have to take into 
consideration the existing situation. We 
should conduct a study and then we 
should bring forward a legislation, a 
pucca legislation. Only with that end in 
view, the Government had constituted a 
Committee. The Committee was carrying on 
with its work. But before that Committee 
could finalise its proposals and submit its 
report, the Ordinance was promulgated. What 
was the hurry for promulgating the 
Ordinance? That is the first reason why I 
object to this. That is why I say that this 
should be disapproved. 

Secondly, certain things are very difficult 
to understand. As far as I know, 

there are two types of lotteries — single-
digit lotteries and three-digit lotteries. 
But this Bill seeks to ban only the single-
digit lotteries. Why is it so? No explana-
tion is being given by the Government. 

Clause 3 of the Bill says: 'Save as 
otherwise provided in section 4, no State 
Government shall organise, conduct or 
promote any lottery'. Then, clause 4 says: 
'A State Government may organise, con-
duct or promote a lottery, subject to the 
following conditions, namely:— (a) prizes 
shall not be offered on any pre-an-
nounced number or on the basis of a 
single digit'. The main intention is to 
ban, in effect, the single-digit lottery. 
What exactly is the reason? This is not 
known to us. 

In the same way, another question also 
comes up. It says that the lottery tickets 
of a particular State shall not be distri-
buted in other States in India. Of course, 
if it is necessary, it should be banned. 
But, finally, a question arises. In a country 
like India, if we begin to ban such things 
one after another, the question of the unity 
and integrity will arise, and so many other 
problems will arise. 

Therefore, I say that the Government 
should not proceed with the Bill now. I 
think the Committee might have submitted 
its report already. After studying that report, 
a new Bill may be drafted and presented 
to the House. Therefore, I suggest that 
this Bill should not be approved at this 
stage. Instead of that, the Government 
should study the whole thing on the basis of 
the report of the Committee and then 
prepare a Bill. Before passing that, public 
opinion will have to be elicited on a wider 
scaled so that whatever law we make 
shall be infallible. 

With this, I conclude.  
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"Having considered the matter in all 
its aspects, the Committee recom-
mends that as a first step, the present 
Bill may be passed with some amend-
ments as suggested in the succeeding 
paragraphs. At the same time, in the 
light of the overwhelming view in the 
Committee for across the board ban 
on all kinds of lotteries...." 
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"In the light of the overwhelming 
view in the Committee for across the 
board ban on all kinds of lotteries, it 
strongly recommends the Government 
to come forward with a comprehensive 
Bill at th: earliest in consultation with 
all the state Governments and the 
Union Territory administrations im-
posing a complete ban on the lottery 
trade in the country having regard to 
the feasibility of effective implementa-
tion of the recommended legislation." 
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"An explicit provision may be made in 
clause 4 of the Bill that the sale proceeds of 
the ticket either sold in retail or wholesale 
should be credited to the funds of the 
Government, meaning, the State 
Government. 

Secondly, the term "bumper draw" 
should be suitably defined to achieve the 
desired objective. 

Thirdly, clause 5 of the Bill which relates 
to the prohibition of sale of lottery tickets 
in a State should be modified with a view 
to ensuring its uniform application by all 
the States. 

Lastly, clause 7 of the Bill which relates 
to penalty may be suitably modified so as 
to include State authorities in addition to 
others." 

All these four amendments have now been 
incorporated in the Bill, as passed by the Lok 
Sabha. Now all that I need to do is to commend 
the Bill to the House for its unanimous 
adoption with the assurance given to the House 
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THE VICE-CHAIRMAN (SHRI 
SANATAN BISI): Mr. Kohli, now you will 
conclude and you will continue tomorrow. 
Now we will take up the statement by the 
Minister of Finance. 

STATEMENT BY MINISTER 

Constitution of Eleventh Finance 

Commission 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Sir, the Hon'ble 
President of India has constituted the 
Eleventh Finance Commission on 3rd July, 
1998. Prof A.M. Khusro has been appointed 
the Chairman of the Commission. Shri N.C. 
Jain, Shri J.C. Jetly and Dr. Amresh Bagchi 
have been appointed Members and Shri T.N. 
Shrivastava has been appointed the Member 
Secretary of the Commission. 

The recommendations of the Tenth Finance 
Commission which had submitted its Report 
in November, 1994 are valid upto March, 
2000. The Eleventh Finance Commission has 
been mandated to give its Report by 31st 
December, 1999 so that Government's 
decision on its'Tecom-mendations may be 
made effective from 1st April, 2000. 

Terms of Reference of the Commission 
include, as prescribed under article 280 of the 
Constitution, the sharing of proceeds of 
Central taxes and grant-in-aid to the States. 
For the first time, the Finance  Commission 
has been mandated, in terms of 73rd and 74th 
Amendment to the Constitution, to 
recommend the measures needed to augment 
the Consolidated Fund of a State to 
supplement the resources of the Panchayats 
and Municipalities in the State. 

 


